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“—- ln view of he nforesaid backdrop, we have been taken by surprise today when it was submitted on behalf of the Staze
Government that a meeling has beén called for discussions/consultation in respect of the issuc involved in this case. A letter in this
regard has been issued by the Deputy Secretary, Urban and Housing Depariment, State of UP on 14.01.2020 to eight officers which
includes Principal Secrelary, Law; Additional Chicf Secretary, Revenuc; Principal Secretary, Stamps and Regstration; Principal
Sconctary, Infrastructure and Industrial Development Depariment, Priacipal Secrctary; Urban Development Department; Principal
Scorctary, Text and Regisimtion Department: Advisor (Planning), Urban Development and Advisor (Development), Usban
Development Depariment. The meeting is proposed 1o be held on 22.01.2020 under the Chairmanship of the Chief Secretary.

A bare perusal of the lerier dated 14.01.2020 reveals that all the officers who have been called are not direetly concemed with
the issue involved herein i.e. 10 prevent selling part of the land to other individuals for the purpose of residence, whereas the same is
for pesrk/open space.

Moreover, the meeting so called is only for the purpose of discussion. As mentioned earlier, 0n numerous occasions it has
been stated before us on behalf of State Government that a policy would be immediately framed and looking 1o the nature of the
issue involved, even an inferim measure by way of an ordinance shall be taken so that no encroachments are made on land earmarked
for parks and green belts.

The aloresald narmation of facts and the proceedings in this case whereln staiements had been made on different oceasions for
the purpose of ensuring Ihat the land meant for park end green belt would be retained safely without encroachment had alf been
without any result. We find that ever-since the year 2014 when a representation was given 1o the conceming depariment and even
during the pendency of the present casc before us where many years have been passed, no concrele steps have been taken by State of
Unar Pradesh. We are sure thal during this intervening period of more than five years much change must has taken place at the si i
and the land must have been used for different purposes by the individuals by claiming title n the property in question as having
been purchased through rggisiered sale deed. All this has happened due to the snail speed with which the respondent Government
and its suthorities have been procecding.

In view of the above, we direct the Chicf Secretary, State of Utar Pradesh 1o take a final decision,for framing a policy or :

amending the relevant legistation for the purpose of saving/protecting the land which is meant for park and green belt under the
Urban Master Plan of the State, on or before 315t January, 2020,

A copy of 1his order be sent 1o the Chief Sccretary, State of Uttar Pradesh through e-mail forthwith,
List 1the marter on 12th February, 2020.~
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s in view of the aforesaid backdrop, we have been taken by surprisc today when it was submitied on behalf of the State
Govemnmen that a meeting has been calied for discussions/consulintion in respect of the issuc involved in this casc. A letier in this
regard has been issued by the Depuly Secretary, Urban and Housing Departnient, Staic of UP on 14.01.2020 to eight officers which
includes Principal Secretary, Law, Additional Chief Secretary, Revenue, Principal Secretary, Slamps and Registration; Principal
Secretary, [nfrastructure and Industrial Development Department, Principal Secrctary: Urban Development Department; Principal
Seorctary, Text and Registration Department; Advisor (Planning), Urban Development and Advisor (IDevelopment), Urban.
Development Department. The meeting is propased to be held an 22.01 2020 under the Chairmanship ol the Chief Sceretary,

A bare perusal of the letter dated 14.01.2020 reveals that afl the officers who have been enlled aro not dirccily concerned will
Uhe issuc involved herein ic. to prevent selling past of the lund (o other individuals for the purposc of residence. whercas the same is
for park/open space.

Moreover. lhe meeting so czlled is only for the puipose of discussion. As mentioned earlier. on numerous occasions it has
been stated before us on behelf of State Government that a policy would be immedialcly framed and tooking 1o the muture of the
issue involved, even an interim measure by way of an ordinance shail be taken se that no encroachments ave made on land earmarked
for parks and green belts.

‘ﬁ The aforesaid nasration of facls und the proceedings in this case wherein stements had been made on differeat occasions for
N the purpose of ensuring fhat the land meant for park and grecn belt would be retaimed sajely willout encroachment had all been
without any result. We find that ever-since the year 2014 when a representation was given 1o the concerning department and even
during the pendency of the present case before us where many ycars have been pussed, no conorete steps have been taken by State of
Uttar Pradesh. We are surg that during this intesvening period of morc than five ycars wuch chunge must hus luken place at the site
and the fand must have been used for different purposes by the individuals by ciaiming titte in the property in question as having
been purchased through registered sale deed. All this has happened due (o the snail speed with which the respondent Government
und its authorities have been proceeding. $

in view of the above, we dircct the Chief Secretary, State of Uttar Pradesh to take a final decision for framing a policy or
amending the relevant legislation for the purpese of saving/proteeting the Jand which s mcani for park and green beft under the
Urban Master Plan of the State, on ar before 3 1st January, 2020,

A copy of this order be sent to the Chief Secretary, State of Uttar Fradesh through c-mail forthwith.
List the matter on 12th February, 2020 . v
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Notice for the applicant in Original Application No. 1285/2024 Smt. Neelam & Anr. Vs State of
Uttar Pradesh & Ors.

4 messages

B. I.Bhaskar Manke <blbhasker770@gmail.com> Mon, Nov 25,2024 at 14:12
To: feedback@uppcb.com, chairman@uppcb.in, ms@uppcb.in, jda_jhansi@rediffmail.com, nagarayukta@jnnjhansi.com

To

1. Chairman, Uttar Pradesh Pollution Control Board TC-12 V, Vibhuti Khand, Gomti Nagar, Lucknow-226010
Email: feedback@uppcbh.com

chairman@uppcb.in

ms@uppcb.in

2. Vice Chairman, Jhanshi Vikas Pradhikaran, Jhanshi Office Jhanshi Vikas Pradhikaran, Jhanshi, U.P.-284003 Email:
jda_jhansi@rediffmail.com

3. Municipal Commissioner, Nagar Nigam Jhanshi Office, Nagar Nigam Jhanshi-284001 Email: nagarayukta@jnnjhansi.com
Notice

Notice Subject- Urgent/Necessary Delevery of Notice Issued by HON'BLE National Green Tribunal, new delhi Vide Order Dated
13.11.2024

Reference- Before National Green Tribunal, new delhi O.A No 1285/2024 Smt. Neelam & Anr. Vs State of Uttar Pradesh & Ors.

Sir
As per direction of Hon'ble NGT new delhi vide order dated 13-11-2024. | am hereby serving you the Notice. Along with the
notice Following documents are annexed for your kind action and perusal.
1. Copy of Vide Order Dated-13-11-2024.
2. True Copy of 0.A. 1285/2024.
3. Copy of notice dated 22.11.2024

Thanking you.

Applicant

BL BHASKAR

INDRA NAGAR, PAREM GANJ JHANSI, UP 284003
MO. 7985307216

EMAIL- blbhasker770@gmail.com
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